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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:

AT HYDERABAD

ORIGINAL APPLICATION NO.612 of 1996

DATE OF ORDER: 10.6.96

BETWEEN:

P.CHANDRASENA CHARY : . .. Bpplicant

and

1. The Superintendent of Post Offices,
Hanamkonda Division, Hanamkonda.

2. The Post Master General,
Hyderabad Region, Hyderabad,

3. The chief Post Master General,
Andhra Circle, Hyderabad,

4. The Director General,
Department of Posts,

New Delhi. .. Re

COUNSEL FOR THE APPLICANTS: Shri K.VENKATESWARA RA

COUNSEL FOR THE RESPONDENTS: SHRI V.RAJESWARA RAQ

CORAM:

HON'BLE SHRI R.RANGARAJAN, MEMBER (ADMINISTRATIVE

JUDGEMENT

Heard Shri K.Venkateswara Rao, learned ¢

spondents

0

runsel for

the applicant and Shri V.Rajeswara Rac, learned standing
counsel for the respondents.

QM- :
2. . The applicant in this OA wasLﬁx—Combatant Clerk

released from Army Ordnance Corps on 17.2.79.

He Jjoined

the Army Ordnance Corps on 28.4.63. Thus, he had put in

about little less than 16 years of service in _.the Army as

Combatant Clerk. After his release from Army

where he




worked as Combatant Clerk, he joined as Postal Clerk in the

grade of Rs.260-480 prevailing at that time by Memo.No.B3-

6/I dated 18.2.1980 on 26.1.1980. On his joining
Clerk, his pay was fixed at the minimum of
ignoring his past service rendered by him in
He has filed representation,

Ordnance Corps.

being dated 2.9.95 at Page 17 of the OA. But it

Ls Pbstal
the scale
the Army
last one

is stated

that no reply has been given to him in regarf to the

fixation of pay in the grade of Rs.260-480 ta

king into

account his past service in the Army Ordnance Corgs.

3. Aggrieved by rthe above, he has filed] this OA

praying for a declaration that he is entitled tg have his

pay fixed in the post of Postal Clerk in the scgle of pay

of Rs.260-480 from 26.10.80 at the stage equivals
stage that would have been reached by putting ir
of Postal Clerk on the number of completed years
rendered in the post of Hawaldar ignoring
pension of the applicant including the gratuity
forms of retirement benefits as per the judgmg
Tribunal in OA No.790/95 decided on 20.7.95

0.M.NO.F6(a)-E.III/63 dated 11.4.63 of the M}

ent to the
1 the post
pf service
he entire
and other
nt of the
read with

nistry of

Finance with all consequential benefits such gs pay and

allowances and other attendant benefits.

4, The applicant relies on the O0.M. of

Govt. of

India, Ministry of Finance No.Fé6(a)-E.III/63 dated 11.4.63

at Annexure A-I which states that

"It has been decided as a special cafs
that service rendered as a Combatan

Clerk (Sepoy and above and equivalén

e

t
t




Force)

to

ranks in Navy and Air may be

treated equivalent service as
LDCs/Junior Clerks
of the
Armed Forces, and that when such persons
of

in civil departments after their

as
in Civil departments
in the

irrespective pay drawn

are absorbed in LDCs/Junior
Clerks
release/retirement from the Armed Forces,
pay the of
Clerks may be a
the the

minimum equal to the number of completed

posts

their initial in

LDCs/Junior

posts

fixed at

higher stage - in scale above

years of service as Combatant Clerk."

He also relies on the letter No.2-102/87-PAP date(

{(Annexure A-III) and submits that the Post Mastern

was instructed by the Assitant Director General

(R4) that the applicant having been reemployed
Department on 26.10.80 and being Ex-Combatant Clet
entitled for pay fixation either. under OM dated 149

OM dated 11.4.63. He further amplifies that in vie

1 14.2.93

‘General
(Estt.)
in the
k, he is
).7.78 or

'w of the

above direction given by R-4 to R-2, his pay h&s to be

fixed taking into account the above service rendered by him
in the Army ©Ordnance Corps. But as that was not done, he
submitted a representation and as no reply was redeived by
him so far in this connection, he is forced to flile this
OA.

5. In a similar ©0A viz., 0.A.No.395/95 which was
decided by this Tribunal on 20.5.95 wherein I was [party to

that OA, similar relief was granted.




6. In view of what is stated above, it is|essential

that R-3 should" disposgij of the representatidan of the

applicant dated 2.9.95 in accordance with law Keeping in

view the above circulars and the judgement quoted|above and

take a final decision if required in censultation

within a period of two months from today. It is

with R-4

needless

to say that in case the applicant is going to be|aggrieved

by the reply to be given to him, he is entitled

remedies as available to him in accordance with law.

for such

7. The OA is ordered accordingly at the |admission
stage itself. No costs. dLﬁ\ﬂ_
(R.RANGARAJAN)

MEMBER (ADMN. )

Dated: 10th June,-1996
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Copf £O tie
i. The Superintendent of Post Offices, Hanamkd
Hanamkonda,
2; The Post Master Geﬁeral.lnyderabad Region,

3. The
4, The
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T One
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nda Division,

Hyderabad.

Shief Post Master General, Andhra Circl

Director General, Department of Posts,

£. Hyderabad.
ew Delhi;

copy to sri., K.Venkateswara Rao, advocate, CAT, Hyd,

copy to Sri. Ve.Rajeswara Rao, Addl; CGSC¢, CAT. éyd.

copy to Library, CAT, Hyd.

spare copy.
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